BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
BENCH AT CHENNAI

Original Application No.220 of 2021

K. Jayakumar,
S/o. S.Kalitheerthan ...Applicant

-Vs

Ministry of Environment, Forest
and Climate Change, rep. by its
Joint Secretary and 7 others ...Respondents

INDEX TO TYPED SET OF PAPERS

1. 24.09.2015 Approval granted by Ministry
of Power under Section 68 of 01
Electricity Act, 2003
2. 18.02.2016 Proceedings of Ministry of
Power, Govt. of India 03
3. 01.12.2020 Letter addressed by 6t
Respondent to 3rd Respondent 04
4. 15.03.2021 Letter addressed by 6th Respondent
to 5th Respondent 07
5. 16.04.2021 Letter addressed by 5t Respondent
to 6th Respondent 10
6. 13.05.2021 Letter addressed by 6t Respondent
to 3rd Respondent 14
7. 13.05.2021  Letter addressed by 6™ Respondent
to Ms. Malakodi : 17
8. 03.08.2021 Proceedings of 34 Respondent granting
enter upon permission 19
9. 28.09.2021 Proceedings of the 374 Respondent 25
10. Google Map showing installation of

additional tower in Location No.
T144/5 26



S.No. Date Particulars Page Nos
11. Photographs showing erection of .
tower and completion of stringing
works in Location No.T144 /4 — 27
144A/0
12. Single diagram of Section T144/4 —
30

144A/0 of Pugalur — Tiruvallam
400 kV Quad line

Certified to be true copies of the Original

Dated at Madras this the 22174 day of November 2021

: Al
V- : < —

Counsel for Respondents 6to8



Goversment ol Indin
Ministry of Poswor ©

Central Elet:tricily Authority
Pawer System Planning & Project Appraisal-i; Divisign -7L-
Sewsn Blinwas, R.IC Puram New Diafh: - feg ona ,

No 521(PGerLy 2015-PSPEP AL Dated; 24-08-2013
. ; “7
L. /Cj::.g;;rmw cum Managing Dircctor,{)_S? j-82 ‘

Power Grid Corp. of Indiz Ltd,,..
"Sauda—mfni", Plot No.2, Scctor-29,
Gurgaon =122 Q0] Haryana,

Subject: Prior APproval of the governmens under section 68(1) of EA, 2003 for “(i) Raigarh.
Pugatur sopo MW HvDo System, Gi) AC System strengthening at Pugalur end, and
(i} Pugatur. Trchur 2000 Mw VSC Haseq HVDC System schemes of PGCIL,

2-PGCIL letrer ng, X TU-PIS\S\Raigarh-Pugaiur dateq 1 September, 2015,
3- PGCIL Jerrer ao C/CPp/ Raigarh-Bugatyr HVDC dated 26,03, 2015 and 15.06.2015
d-Minutey of Joine Meeting of SCPSP of R and WR dateqd Z8-May-2013.

** three schemes; - {
Scheme # 4 Ralgarh-Puggiyr 6000 MW HvDC System
Scheme.',‘ﬁ 2 AC System Strsngthsnfng at Pugalur eng
Scheme # 3; Pugalur Trichur 2000 MW VSC Basag HVDC System

PRior approval o qucmmeng under. Segtion 68(1) of Electricity Act, 2003 for foL!owin_g
rd - .

w2

In this regard, MoP vide their Jerter dated 22™M September, 2615 has informed that tha
above HVDC and AC schemes will be implemented by PG through regulated tarfe
mechanism,

Gy

The aboye S¢hemes with following Scope of works were discussed ang agreed in the Joint
meeting of (yg ‘

{150 ; vop ¢ Moy

L This has reference to POWERGR[D‘S letter no. dategd 01.09.2015 and 15.06.2015 seeking

{anding Committee g Power Systan Planning of*Southem Region ang .

Western Region held o, 20.04.2015 in Defh;.
Scheme # 1. Raigarh-Pugalur 8000 MW Hvpe System
1. Establishmen of Raigarh Hvpe Station +8agky with 8000 Mwy HVEC terminal,
{This Ratgarh Station would: be implernenteq With extended bys. of Raigarn(Kotra)
e:dsutgg 400KV S/8. The HVBC Station would have GIg for 460kV pan and AlS for

2 EStab¥ishment of Pugalur HVDC sin +800KV with 8600 MW HvDe terminal,{ The

3.+ 800 kV Raigarn HVOC stn) ~ Pugapyr (HYDC Stn) HVDG Bigots fink with 6000
Mw capacity, o
. {This system Wwould be designag WIth normal 209 Qverload for 30 rimues and 10%
sverload for 2 hours.

Scheme # 2: ac System Strengthening at Pugalur eng s

-

1. Pugatyr HYDG Statinn =~ Puaatie {Existing) 400kV (oyad) Dicline . . DT e
. - S 1

- P
s

S

~ %
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2 Pugzur BVDC Statien — Arasur 400KV {quad) Dicline.

3 Pugalur SYDC Station — Thiravalam 4004 V (quad) D/ Tine with 2x80 MVAR ling
rezcror st Rugalur HVDC Station end an 2xB83 MVAR line reactor at Thiruvatam
400V end. (existing 183 MVAR bus rea or shafl be utilized! i
circiit and second circuil shall have new 83 MVAR line reactar)

3 Pugaiur HYGG Station — Edavarpalayam 400KV (quad) Orc line,

4. Edayamalayam - Udumuipeta 400ky {quad) Drc lins.

(Estﬁhlishment Of 400/220kV substation Edayarpalayam with 2x500 MVA
‘ransformers and 2x12$ MVAR bus resctgrs would be'undar the scope of

TANTRANSCO. The bay(4 nos) for ISTS fransmissien lines at Edayarpalayam
wauld be implementad as ISTS.) :

. cheme £3: Pugalur- Trichur 2000 MW VSC Based HVYDC System

1. £E20KV, 2000 MW VSC based HVOG te)
2. +320kV. 2000
3.

minal at Pugajur,: The HVDC Statien
wauld-have GIS, for 400KV part and AlS for VDG part,

O MW VSC based HVDC teminal at North Trichur. The HVDC Station
would hava GIS for 400KV part and AlS for HVDC part, '

Establishment of VSC based 2000 Myy HVDC link between Pugaiur and North
Trichur (Kerala). : ‘

{“paryparts at this link, in the Kerala portion; may be ?mptemexjged as underground
cable where implementation as overhead h!;‘ansmission ine is:difficult because of
RoW issues); -

Li-O of North-Trichur —

Cochin 400 KV (Qua) Dic line at North Trichur HVDG i,

H

. 4. Cousidering above] CEA tonveys the prior appro\q%al of Gaveramien under Section 68(1)
of Elecrricity AL 2003 o PGCIL for the thrge schemes with scope of works as
mentioned above, | :

5.4 This approval is subject 1o comppliance of i
3}  The fequiremennt of the televant provisions ofithe Electricity Aect; 2003, as amended
. 201 tme to lime and the rules and regulations Framed there under, and
B CELs (Measures relating to Safety ang Blectrical Supply) Regulations, 2010
. framed under the Electricity Acz, 2003, :

D

£

The approval is also subject 1 the fotlo

. r informarion): :
Joint Seeretary (Trans), Minisiry

\ 5 wing ccnditix’pns:
¢ xmpilumcnt‘mg agency will commencs cop Struction of the Project within three
yearS®iniess zlfns termt fg Sxtanded by the Ccnz}l Electrici;y Authgrity.

Authority may withdraw the Approval before'the expiry of the
s after givinga one mongh riotice,

The implementing agencies shall abids by ¢4 i i
: 7 ! Y 18 provisions of Works of Licenses
ﬁ%{es. 2006 nggﬂed by the Gowt. of India, Ministry of Power iy the Gazerte of
13, extra-arding Pant-1I, ion 3(i) da - Vi
fndia l8.04'3006).@ Section 3(i) g z?pd 18-04-2006 (vide GSE 217 (E)

H

Yours faithfully

=
&
- Secretary, CEA

of Power, Shram Shakr Bhawan, New Delhi- 1 10001,

2
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/ _SL\ R }Dé} M 7 Government of India

/}ﬁpw”“ Foreger e v
Ministry of Power "" 7
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Central Electricity Authority

fe qoTrell Srsrer vd GRS Fewias THPT-1 [ISO: 9001:2008)

Power System Planning & Appraisal -II Division

a1 {1 F. [1H, T Rweh - 110066
Sewa Bhawan, R. K. Puram, New Delhi-110066

No. 52/11(PGCIL)/2015-PSPA-1I/ 1 Bty Dated: 18.02.2016
s

- Chairman. & Managing Director,
Powergrid Corporation of India Ltd.,
Plot No.2, Sector-29, Near IFCO Chowk,
Gurgaon-122001

. Subject: Prior approval of the Government under Section 68(1) of Electricity Act, 2003 for

() Raigarh - Pugalur 600 MW HVDC system, (i) AC system strengthening at
Pugalur end, and (iii) Pugalur - Trichar 2000 MW VSC Based AVDC System -
modification regarding.

Reference: ) PGCIL letters no C/CP/section-68 dated 16.02.201 6,

Sir,

CEA vide letter no. 52/11(PGCIL)Y/2015-PSP&PA-11/251-52 dated 29.09.2015 has granted Prior

approval of the Government under Section 68(1) of Electricity Act, 2003 for “(i) Raigarh -

Pugalur 600 MW HVDC system, (il} AC system strengthening at Pugalur end, and (iii)

Pugalur - Trichar 2000 MW VSC Based HVDC System™ scheme by Powergrid Corporation of

India Ltd. (PGCIL) (copy enclosed at Annexure-). PGCIL vide letter under reference has

requested that clause 6 (iii) of the letter conveying prior approval of the Government may be
deleted. ,

In partial modification of the prior approval of the Government already granted for the scheme,
, the clause 6 (iit) may be read as given belaw:
“The implementing agencies shall abide by the provisions of Works of Licensee Rules, 2006
notified by the Government of India, Ministry of Power in the Gazette of India, extra-ordinary
Part-IT, Section 3(i) dated 18-04-2006 tvide GSR 217 (E} dated 18-04-2006)". Provided that
“nothing contained in this rule shall effect the powers conferred upon the licensee under
section 164 of the Electricity Act 2003 :

Yours faithfully,

%\ﬁﬂé

(P. D. Siwal)
Secretary {CEA)
Copy to:- Joint Secretary (Trans), MOP, Shram Shakti Bhawan, New Dethi. :

Copy fo° Cool@7u)
’ ED (sr7s-1)/ SRTS-I7 | m&TS.T
EbD Pugaloisen
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Ref: SR-II/ATR/400kV/PT/TLC/2020/ €24 Date:01.12.2020
To

The District Collector,
Kallakurichi District,
Kallakurichi.

Respected Sir,

Sub: - Construction of 400kV D/C Pugalur HVDC — Thiruvalam transmission line under
Kallakurichi District — Request for revenue/police support to carry out stringing
works in S.F.No.126/7,8,9 5B ,6B in Sadaiyampattu village-reg — reg.

1. POWERGRID is constructing 400kV D/C Pugalur HVDC - Thiruvalam transmission line

and it is traversing through Kallakurichi District. We would like to inform for your kind
— perusal that this line is emanatingfrom Tiruppur District, & routed through 9 Districts viz
Tiruppur, Karur, Namakkal, Trichy, Salem, Kallakurichi, Tiruvannamalai, Ranipet, and
Vellore and terminated at 765 / 400 kVThiruvalam Substation at Vellore District. The total
route length is 390KM, total no. of towers is 1109 towers. Out of 1109 towers,1065
foundation and 1020 tower erection and 270 Km of stringing has been completed as on
today. This transmission line is being constructed to meet out the demand in electricity at
Chennai, Thiruvalam, Kanchipuram and Chengalpattu districts.

2. The subject line is passing in Kallakurichi District, out of 184 towers,180 tower
foundations have been completed, 180 towers were erected and"stringing 55.880Kms out
of 63.760Kms was completed with support of District administration. Stringing of
7.88Kms only balance in Kallakurichi District.

3. ltis kindly informed that Raigarh-Pugalur 6000 MW HVDC system with an 800 kV HVDC
Transmission Line without any tapping in between connecting Raigharh in the State of
Chhattisgarh and Pugalur in the State of Tamil Nadu was conceived in order to facilitate
evacuation and transfer of power from various Generation plants located in the state of
Chattisgarh state which passes through Chhattisgarh, Maharashtra, Telangana, Andhra
Pradesh& Tamil Nadu.The cost of the Transmission Project connecting Raigarh and
Pugalur is estimated at Rs.19,000 crores including the Sub-stations at Raigarh and
Pugalur. Under Scheme | of the project, £ 800 kV Bi-pole HDVC link connects Raigarh
(Chhattisgarh) HVDC Station and Pugalur (Tamil Nadu) HVDC Station. The line length is
1,843 KMs directly connecting both the HVDC Terminal having capacity of 6000MW.It is
submitted that Raigarh-Pugalur section of the line has already commissioned in the
month of May’2020 and presently there is continuous power flow of 1500MW in the line.

| ¢ M\\A\W
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4. Under Scheme I, AC system strengthening, there are 5 double circuit 400 kV HVAC
lines connecting Pugalur, Arasur,Udumalpet, Tiruvallam, (POWERGRID) and
Edayarpalayam (TANTRANSCO) Suib-stations and the beneficiary is the State of Tamil
Nadu. It is submitted that two of five outgoing lines are already commissioned. Three line
are at the verge of completion including the subject line passing through Kallakurichi Dist.

5. One of the sections T144/-T1441A/0 for a length of 1.810Kms was passing through the
lands bearing S.F.No0.126/7,8,9 5B ,6B in Sadaiyampattu village, Kallakurichi Taluk &
District. The above lands are in the name of Sh.Jayakumar S/o Kalitheerthan. There are
variety of trees (Rosewood, Sandalwood, Etti, Teak and Malaivembu etc) under the
forest category. The landowner Sh. Kamaraj (Ex-MP) and his brother Sh. Jayakumar
requested POWERGRID to divert the alignment of the line away from their lands to avoid
cutting of trees. POWERGRID informed the landowner as well as Sh.Kamaraj (Ex-MP)
the difficulty for diversion of the line as it is already finalised based on the Techno and
econimally feasible route. POWERGRID have approached the honorable Ex-MP Sh.
Kamaraj and his brother Sh. Jayakumar several times and POWERGRID Senior officials
also met and explained the difficulty in changing the alignment. However, they are not
getting convinced.

6. POWERGRID have informed all the landowners in the above stretch (4 Towers and 5
Spans) and all the arrangements were made with 40 Labours to carry out the stringing
works in section T144/0-T144A/0. On 31.10.2020 while entering to the land of
Sh.Jayakumar (Tractor was passed into their land without damaging any tree) the work
was stopped by them. Still the work was not resumed even though We are continuously
pursuing withthe landowner, they are not allowing us to do tree enumeration for
submission of the same for assessment & valuation by the respective Forest Deptt. It is
kindly informed thatthe Transmission Line is passing only 140 meters in their land out of
1810 meters stretch.

7. We submit that idling of Machinery (TSE & Puller) worth of Rs.12.50 crore and other
T&P’s and skilled man powers of Rs. 50 lakhs for last one month continuously. We have
programmed to shift the entire gangs including men & materialto other districts to
complete the balance works. Before shifting the same the entire work in Kallakurichi to be
completed barring final checking and attend the same.

During the last Pragati review meeting also target has been assigned for completion of
the entire line by end December’'2020.

8. It is most respectfully submitted that despite the Pandemic situation this corporation is
executing thisPublic Purpose Project considering the utmost interest of the State of Tamil
Nadu and the Nation and the general public. Any further delay in comnletion and
commissioning of the project would jeopardize the State’ interest and also enhance the
cost of the project which would have a direct impact on Power Tariff and result in hike in
the cost of power per unit burdening the common man.

* 5P
o\!
Page 2 of 3



In view of foregoing, We kindly requést your good self to provide necessary support
of Revenue/Police to complete the stringing in the above section which will enable us to
utilize the manpower and materials which were locked more than a month and release
those resources to other Districts to complete the line by Dec’2020.

Yours faithfully,
For Power Grid Corporation, ofindialLtd,

p Do oo

[Pancheti Anand]
Manager/Attur TLC

5 s/ PANCHETI ANAND

¥ i nagﬂf
- ?(a)WERGRlD

s/
nggﬁﬁ / ATTUR TLC
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PWERGRID POWER GRID CORPORATION OF INDIA LIMITED
S o (A Government of India Enterprise)
Ref: SR-II/KRR/TLC/PT /2020-21/ 43§ Date: 15.03.2021

To ’

The District Forest Officer,
Villupuram Forest Division
Villupuram.

Respected Sir,

Sub.: Construction of 400 kV D/C Pugalur HVDC-Thiruvalam transmission line, Pkg TW.04-
Forest trees assessment in S.F.NO.126/5A,5B,6A,6B,7,8,9 between tower No. T144/4 -
T144A/0 in Sadaiyampattu village-reg

Ref.: 1) Our letter ref: SR-1I/ATR/400KV/PT-TL/TLC/2020/838 dated 07.12.2020
2) Your letter to DC/KKI ref: C.N0.8508/2020/L2, Dated.22.12.2020
3) Letter from DC/KKI ref: Na.Ka.A6/9869/2020 dated 22.12.2020
4) Your Letter ref: C.N0.8508/2020/L2, Dated.16.02.2021

- 1. As you may be aware “Power Grid Corporation of India Ltd. (hereinafter referred to as
“POWERGRID?) is a “Govt. of India Enterprise” & ““The Central Transmission Utility, under
the aegis of the “Ministry of Power™. It is a Corporation of National Importance incorporated as
a “Government Company”, under the provisions of the Companies Act, 1956, and is established
with a view to develop an efficient Power Transmission System Network and is responsible for
planning and coordination of inter-state transmission system and also responsible for
establishment and operation of the Regional and National Power Grids, to facilitate transfer of
power within and across the regions and is a Deemed Transmission Licensee in the capacity of
“Central Transmission Utility™ as envisaged under sections 38 & 40 of The Electricity Act, 2003
as notified, vide Notification dated 27" November 2003, published vide Gazette of lngia
No.1084 dated 4™ December 2003.

2. POWERGRID has been entrusted with the task of construction /execution of iollowing
scheme/s-

(I) Raigarh - Pugalur 6000 MW +800kV High Voltage Direct Current (HVDC) system.

(IT) Associated 5 no 400 kV High Voltage Alternating Current (HVAC) system' strengthening
- at Pugalur end, and

(III) Pugalur-Trichur 2000 MW VSC based High Voltage Direct Current (HVDC) system-
under prior approval of Ministry of Power, Central Electricity Authority-Government of India
under Ref No.52/11(PGCIL)/2015-PSP&PA-11/251-252 dated 24/29.09.2015 (and subsequent
amendment dated 18.02.2016) as per Section 68(1) of the Electricity Act, 2003.

3. This is in reference to our letter cited in ref sl.no.l, requested for assessment of valuation of
forest trees in S.F.No.126/5A.5B, 6A.6B,7.8,9 Patta.56 owned by Sh. Jayakumar S/o
Kalitheerthan in Sadaiyampattu village, Kallakurichi Tk & District falls i in 400 kV D/C Pugalur
HVDC-Thiruvalam Transmission line under Scheme #I1.

Continued....2
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4. The valuation of trees in S.F.No.126/5A,5B,6A,6B,7.,8,9 in Sadaiyampattu village received vide
your letter referred at ref (2) from your good office & further letter referred at ref (4):

As per DFO, Villupuram letter dated.22.12.2020 addressed to District Collector, Kallakurichi,
the valuation for the standing forest trees has been calculated considering the quantity in
volume at harvestable age (After 40-45years) from present condition and prevailing m.arket rate
for the projected yield estimation. It is mentioned that the valuation is arrived/prepared based
on the data available in the yield table prepared by Forest College and Research Institute,
Mettupalayam during the year 2019-20. Moreover, the data adopted for not approved by
the Tamilnadu forest department.

POWERGRID is paying compensation towards damages of standing tree/crop during
execution of work as per the assessment of concerned authorities of
Agriculture/Horticulture/Forest Department. The subject transmission line projects are
under execution in line with the approval of MoP Government of India.

The practice in vogue is the trees standing in the electrical corridor is required to remove
as per CEA safety guidelines for which the compensation amount shall be paid as per the
assessment of concerned Agriculture/Horticulture/Forest Department after verifying
ownership detail from revenue authorities. Further, it is mentioned that the cut trees shall
be handed over to land owners only.

It is submitted that tree valuation for the standing trees under forest category has been prepared
based on the present girth and nowhere the valuation prepared/arrived based on the future
(harvestable age) growth. Valuation of trees under forest category obtained from the forest
department and from District collectors of Tirupur, Vellore, Salem, Trichy, Tiruvannamalai
etc. are based on the present stage of standing trees only. Copy is enclosed for your kind
perusal as annexure -1

It is mentioned here that the valuation of trees under forest category received from your good
office in the preceding and succeeding sections of T144/4-T144A/0 in Ka'lakurichi District is
based on the present stage of trees only, whereas this particular case, valuation of trees is
estimated based on futuristic (harvestable) stage. The copy is enclosed for kind perusal
annexure -2 ;

5. The subject valuation method will have vast impact on the ongoing construction works of
POWERGRID as well as TANTRASCO in various districts of Tamilnadu, also invite new right
of way issues and it may set a wrong precedent, which may hamper not only current project but
completed projects also. And it will lead to severe Right of Way issues from the landowners
who have already received the compensation payments from POWERGRID/TANTRANSCO
based on the assessment reports provided so far for completed works.

Continued....3 e
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6. It is humbly submitted that the project is at the verge of completion and adequate men and
machineries are deployed with the target completion schedule of Mar’2021 with the kind
support of State/District administration. And the progress of the project is being reviewed
regularly by Chief Secretary of Tamil Nadu.

7. Further, it is submitted that POWERGRID is constructing and operating transmission lines at
various Yoltages viz. 220kV, 320 kV HVDC, 400kV, 500kV HVDC, 765kV, 800 kV AC, +800
kV HVDC in Tamilnadu State. Nowhere forest department had furnished predicted / harvested
valuation for forest trees. The present status of trees is being considered for evaluating
compensation amount for the standing trees.

8. Hence the estimate of 4.18Crore for _the 756nos (less girth) of trees (Teak, Rosewood,
Mahogany, Vengai & other trees) was not approved by the competent authority of our
Organization stating reasons that the assessment of value of standing forest trees is to be done
as per existing practice in all other Districts. Copy of the assessment orders attached herewith
for your kind perusal as annexure - 1

9. This 400KV D/C Pugalur HVDC- Thiruvalam line is very important as 2000MW power
would be evacuated from HVDC Station in Tirupur District to cater to Northern Districts of
Tamilnadu viz Chennai, Kanchipuram, Tiruvallur and Chengalpattu for the development of
Industries and Society

10. Hence, we request you to kindly revised the valuation of Forest trees standing in S.F.No.126/5A,
5B, 6A.6B,7.8,9 of Sh. Jayakumar, Sadaiyampattu village, Kallakurichi Taluk & Dist. and
provide valuation assessment as per the methodology being adopted in other Districis of State
of Tamilnadu. On receipt of revised valuation assessment, the same amount will be disbursed
to the landowner after cutting the trees without any delay and the stringing work will be
completed smoothly to Energize Subject Transmission Line as per scheduled target.

Thanks & Regards.

Yours Faithfully,
For POWERGRID CORPORATION OF INDIA LTD.,

(R maﬂf 3

Senior DGM

Copy To:

1) Conservator of Forest, Villupuram- For information please.
2) PCCF, Panagal building, Saidapet, Chennai-For kind information please.
3) District Collector, Kallakurichi- For kind information please.



Telephone No. 04146- 223743

E.mail : fovpm@yahoo.com

TAMILNADU FOREST DEPARTMENT

From ' To :
Abhishek Tomar, LF.S., The Senior Deputy General Manager,
District Forest Officer, Powergrid Corporation of India Ltd,
Viluppuram Forest Division, A Huvy

Viluppuram

C.No. 8508 /2020/L2 dated.16 .04.2021

Sir, :
Sub : Construction of 400 kV D/C Pugalur HVDC - Thiruvalam
transmission line, Pkg TW.04 — Forest trees assessment in
S.F.NO.126/5A, 5B, 6A, 6B, 7.8,9 between tower No.T144/4-
T144A/0 in Sadaiyampattu Village — reg.

Ref : 1. The Senior Deputy General Manager, Powergrid Corporation
of India Ltd Ref.No. SR-II/KRR/TLC/PT/2020-21/939, Dated:
15.03.2021

2. Manager, Powergrid Corporation of India Ltd, Attur Lr.No.SR-
II/ATR/400KV/PT-TL/TLC/2020/838, Dated: 07.12.2020

3. District Forest Officer, Villupuram RefNo.8508/2020/1.2,
Dated:16.02.2021

4. The Additional Advocate General, High Court, Madras
Opinion No.69/2020, Dated:10.12.2020

With reference to your letter, in the reference 1% cited above, asking for revised
valuation of forest trees standing in S.F.No. 126/5A, 5B, 6A, 6B, 7.8,9 of Sh.Jayakumar,
Sadaiyampattu Village, Kallakurichi Taluk, please find attached the opinion of learned
Additional Advocate General VI of Tamilnadu, Mr.S.R.Rajagopal. In the light of the opinion
given by learned Additional Advocate General, it is not possible to provide any valuation for

the forest trees standing in above mentioned land.

Also in the light of the above opinion, the earlier valuation sent to you by this office
through reference 3™ cited above may kindly be ignored. This is for your kind perﬁsal.

Encl: As stated above.

Yours faithfully,
sd/- Abhishek Tomar,
District Forest Officer,
Viluppuram Division,
Viluppuram
Copy submitted to the Principal Chief Conservator of Forests,
Chennai-15  (Letter No.E2/42962/2020)
Copy submitted to the Conservator of Forests,
Viluppuram Circle, Viluppuram. (Letter No.L/5683/2020)
Copy to the District Collector, Kallakurichi.

//true copy/ by order// 60*9'\
Superin n«ient.
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R.RAJAGOPAL

ADDITIONAL ADVOCATE GENERAL - VI

LAW OFFICERS’ BLOCK,
4th FLOOR, HIGH COURT,
CHENNAI-600 104.

Direct : 044-2534 0007

OF TAMIL NADU

Off & Fax : 044-26840866 2955 0288

Mail - @ag9hcmadras@

OPINION No0.69/2020

gmail.com

10.12.2020

Thiru. Abhishek Tomar, IL.F.S,,

District Forest Officer,

Villupuram Forest Division,

Near Circuit House, Master Plan Complex,
Villupuram.

Sir,

sought for - Reg.

Bet- 1. The Principal Chief Conservator of Forests (Head of

Department), Chennai in Ref. No.E2/42962/2020, dated
20.11.2020. ‘

2. Special Government Pleader, High Court, Madras Opinion dated
02.12.2020. :

3. Your Letter in C.No.8508/2020/L2, dated 03.12.2020

QUERY:

1. Whether Rosewood trees present in the land belonging to a private

individual are Covered under the Tamil Nadu Rosewood Trees
(Conservation) Act 1994,

Whether it is permissible to cut the trees present in the land owned
by private individual for laying electrical lines by Powergrid.

- Whether valuation for the above Rosewood trees can be provided by

the Forest Department to private individual or any other government
agencies.




P
. Under Sec. 1 (3) of the Act, the Act remains in force for the period of 15
year. By the Act No. 13 of 2010, Tamil Nadu Rosewood Trees
(Conservation) Act 1994 was amended, and the period of 15 years was
‘substituted by 30 years. Thus, the Act is in force as on date.

. The Object of the Act is for conservation of Rosewood trees in the State
and for matter connected therewith or ancillary or incidental thereto.

. Rosewood is a rare endangered species and impossible to regenerate
except by natural growth. With the aim to conserve the existing rosewood
tree sand in interest of maintaining the heritage of forest, Government
has thought it necessary to prohibit the cutting, felling, transport, sale and
possession of rosewood trees in the State immediately. The Act came to
be promulgated as the population of Rosewcod tree was on decline owing
to felling and removal.

. Section 3, a Non-obstante Clause, prohibits in any person to cut, fell,
girdle, lop, tap, uproot or burn or otherwise damage any rosewood tree in
any forest or do any act likely to endanger its existence or result in the
extinction of its species.

. The proviso to Section 3 therein provides for seeking permission of the
prescribed authority in accordance with the Law, Rules for removal of
dead or fallen Rosewood trees. :

. From the contents of the letter, it is seen that during the verification done
by the Forest Department it was found that apart from other species of
trees were Mahogany, teak, there were 298 Rosewood trees in Patta land
belonging to K. Jayakumar, which would have to be felled for enabling
laying of Electrical lines by Powergrid in the area.

. Section 3 of the Act reads thus:

..3. Notwithstanding anyth/ng contained in any law for the time
be/ng in force or in any custom or usage, or in any Jjudgement,
decree or order of any court or other authority, no person shall
cut, fell, girdle, lop, tap, uproot or burn or otherwise damage any
rosewood tree in any forest or any act not likely to endanger its
existence or result in the extinction of its species:

Provided that dead or fallen rosewood tree may be removed with
the permission of the prescribed authorlty /n accordance with
such rules as may be prescribed.” e

.
r ¥
L 30N

e



S.R.RAJAGOPAL

ADDITIONAL ADVOCATE GENERAL - VI
OF TAMIL NADU

LAW OFFICERS’ BLOCK,
4th FLOOR, HIGH COURT,
CHENNAI-600 104.

Direct : 044-2534 0007
3 Off & Fax : 044-26a4=88686 2955 0288
s Mail : aag9hcmadras@gmail.com

Under Sec. 3, the power to grant permission by the prescribed authority for
removal is only in respect of dead or fallen Rosewood trees irrespective of where
they are situated and the same is not restricted to forest.

9. Sec. 4, which is a statement of Law, fortifies the view that in order to
possess Rosewood or sell or transport, procurement of the same cannot
be in contravention of provisions of Sec. 3., Applying the golden rule of
statutory interpretation and keeping in mind the objective for which the
Act has been passed viz., the conservation of the Rosewood trees in the

State. The provisions of the Act would apply to Rosewood trees in private
properties.

10.Therefore, in my opinion it is not possible for the District Forest Officer to
grant permission in exercise of powers under the Tamil Nadu Rosewood
Trees (Conservation) Act 1994 to cut Rosewood trees; though, the same
may be for purpose of laying of cables by Powergrid Corporation. In light
of answering issue No.1, the other issues do not arise for consideration. )

Hope this clarifies your query.

ADDL. ADVOCATE GENERAL-VI of T.N.
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= POWERGRID o il
== § Vifhitviuw POWER GRID CORPORATION OF INDIA LIMITED
(A Government of India Enterprise)
Ref: SR-II/ATR/TLC/PT-TL /2021/ 4@{ Date: 13.05.2021
To '

The District Collector,
Kallakurichi District
Kallakurichi

Sub: Construction of 400 kV D/C Pugalur HVDC-Thiruvalam transmission line, Pkg
TW.04- Installation of additional tower in section T144/0-T144A/0 to increase
height of conductor to avoid damage/cutting/lopping of Rosewood trees in
S.F.NO.126/5A,5B,6A,6B,7,8,9 between tower No.T144/4-T144A/0 in
Sadaiyampattu village-reg

Ref.: 1) Our Letter ref: SR-1I/ATR/400kV/PT/TLC/2020/ dated:01.12.2020

2) Your letter ref: Na.Ka. A6/9869/2020 dated 04.12.2020

3) Our letter to DFO, Vpm: SR-II/ATR/400KV/PT-TL/TLC/2020/838 dtd.07.12.2020.
e 4) Letter from DFO,Vpm to DC/KKI ref: C.N0.8508/2020/L2, dtd.22.12.2020

5) Your letter ref: Na.Ka.A6/9869/2020 dtd. 22.12.2020

6) Our letter ref: SR-II/ATR/400kV/PT-TL/TLC/2020-21/881 dtd:07.01.2021

7) Letter from DFO,Vpm ref: C.N0.8508/2020/L2, dtd.16.02.2021

8) Our Letter to DFO,Vpm ref:SR-II/KRR/TLC/PT/2020-21/939 dtd.15.03.2021

9) Letter from DFO,Vpm ref:C.No.8508/2020/L2 dtd.16.04.2021

Respected Sir,

1. POWERGRID is constructing 400kV D/C Pugalur HVDC — Thiruvalam transmission line
and it is traversing through Kallakurichi District. We would liké to inform for your kind
perusal that this line is emanating from Tiruppur District, & routed through 9 Districts viz
Tiruppur, Karur, Namakkal, Trichy, Salem, Kallakurichi, Tiruvannamalai, Ranipet, and
Vellore and terminated at 765 / 400 kV Thiruvalam Substation at Vellore District. The total
route length is 390Km, total no. of towers is 1109 towers. Out of 1109 Towers,1109
Foundations and 1108 Tower Erections and 366Km of Stringing has been completed as

- on today. This transmission line is being constructed to meet out the demand in electricity

at Chennai, Thiruvalam, Kanchipuram and Chengalpattu districts. .

2. The subject line is passing in Kallakurichi District, out of 184 towers, 184 tower foundations
have been completed, 183 towers were erected and 61.02Kms of stringing was
completed out of 63.760Kms with support of District administration. Stringing of 2.74Kms
only balance in Kallakurichi District.

3. One section T1440/-T144A/0 for a length of 1.801Kms was passing through the lands
bearing S.F.No.126/7,8,9 5B ,6B in Sadaiyampattu village, Kallakurichi Taluk & District.
The above lands are in the name of Sh. Jayakumar S/o Kalitheerthan. There are 756nos
(less girth) of trees (Teak, Rosewood, Mahogany, Vengai & other trees) under the forest
category are planted by Sh. Jayakumar and it is standing in the corridor. (Photographs)
is enclosed). Vide our letter referred at ref (3), POWERGRID requested DFO, Villupuram

&P - Continued...2 W
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to assess and forward the valuation report for the above trees. In response, the
assessment report received for an amount of 4.18Cr vide DFO letter dt 22.12.2020 at
ref.4 through your office referred at ref (5). The forest tree rates valuation is examined
with senior officials of POWERGRID. As directed, POWERGRID requested DFO,
Villupuram vide our letter referred at ref (8) to revise the valuation of standing trees under
forest category in the subject land based on the present status of girth in order to cut and
pay the compensation to the landowner.

Now DFO, Villupuram vide his letter ref: C.N0.8508/2020/L2 dt.16.04.2021 furnished that
he has taken the opinion of learned Additional Advocate General VI of Tamilnadu Sh.S.R.
Rajagopal and in light of the opinion given, informed that it is not possible to provide any
valuation for the forest trees standing in the subject land bearing
S.F.NO.126/5A,5B,6A,6B,7,8,9 of Sh. Jayakumar.

In the legal opinion of learned Additional Advocate General VI of Tamilnadu Sh.S.R.
Rajagopal it is clearly mentioned that the provisions of Tamilnadu Rosewood Trees
(Conservation) Act 1994 would apply to Rosewood trees in private properties also
(present case).

Few facts mentioned in the Iégal opinion is detailed below;

Rosewood is a rare endangered species and impossible to regenerate except by natural
growth. With the aim to conserve the existing rosewood treas and in interest of
maintaining heritage of forest, Government has thought it necessary to prohibit the
cutting, felling, transport, sale and possession of Rosewood trees in state immediately.
The Act came to promulgated as the population of Rosewood trees was on decline owing
to felling and removal.

As per section 3 of the Act mentioned in para.8 of page.3 the power to grant permission.

by the prescribed authority is only in respect of dead or fallen Rosewood trees irrespective
of where they are situated and the same is not restricted to forest.

Further in para.10 of page 3 it is opinioned that it is not possible for the District Forest
Officer to grant permission in exercise of powers under the Tamilnadu Rosewood Trees
(Conservation) Act 1994 to cut Rosewood trees though the same may be for purpose of
laying of cables by Power Grid Corporation of India Ltd.

In view of the above facts, it was technically studied to avoid the damage/cutting/lopping
of the Rosewood trees, it is required that one more tower is to be installed in span T144/4-
T144A/0 in the same alignment to increase the height of the conductor to allow the growth
of the Rosewood trees naturally and to maintain adequate electrical clearance from the
conductor. It may please be noted that there is no change in Original Alignment. However,
it involves one more additional tower within a span of 161 meter from T144A/0. Hence,
the height of Conductor will be at 30 meter above, across the land (which is 15 meters
higher than normal condition).

Continued...3
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5. Further, the spotting of tower will be identified and it will be intimated to laridowner for

execution of construction works. If any objection arises from the landowner,
POWERGRID will submit enter upon petition to the District Collector to remove the
objection as per section 16(1) of Indian Telegraph Act,1885.

It is kindly submitted that despite the Covid -19 Pandemic situation this corporation is
executing this Public Purpose Project considering the interest of the State of Tamil Nadu,
Nation and the general public.

In view of foregoing, we kindly request your good self to provide necessary support
to complete the stringing work in the above section which will enable us to complete the
line by May’2021.

Yours faithfully,
For Power Grid Corporation of India Ltd,

__/

\-_té o g\.ﬁ-‘ .

[R Gunasekaran]
Senior DGM

Enclosures: A/a
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ET-:'— -—E_ POWERGRID POWER GRID CORPORATION OF INDIA LIMITED
,-,_-,.‘._?__ N (A Government of India Enterprise)

Ref: SR-II/ATR/400kV/PT-TL/TLC/2021/ A9 Date:1§.05.2021
To '

Smt. Malarkodi W/o Natarajan
Somantharkudi village & Post
Sankarapuram Taluk
Kallakurichi District.

Sir/Madam,

Sub: Construction of 400KV D/C Pugalur HVDC-Thiruvalam TL PART-ll-Intimation of
installation of tower in S.F.NO.122/12 in Sadaiyampattu village-reg

Ref. 1. Section-68 Approval :52/11(PGCIL)2015-PSP&PA Date.29.09.2015
2 Letter received from DFO, Villupuram ref: C.No.8508/2020/L2 dtd.16.04.2021

Sir/Madam,

We Power Grid Corporation of India Limited, is a “Maharatna” Central Public Sector
Enterprise and central Transmission Utility (CTU) of India undertakes transmission of
electricity through Inter-State Transmission System. And also ensures development of an
efficient, economical system of inter-state transmission lines for smooth flow of electricity
from generating stations to the load Centre across the country.

Ministry of power, Govt of India, and Central Electricity Authority has accorded prior approval
to implement the subject cited line construction works vide letter No.52/11(PGCIL)/2015-
PSP&PA-11/251-52 dated 29.09.2015 and subsequent letter dtd.18.02.2016.

This line is emanating from Pugalur HVDC Station at Nochipalayam (Near Dharapuram)
and terminating at Thiruvalam near Vellore and it is traversing through Chinnasalem,
Kallakurichi &Sankarapuram villages in Kallakurichi District.

The line is passing through the S.F.No. 122/16, 126/12 and 126/5A,5B,6A,6B,7,8,9 in
Sadaiyampattu village, Kallakurichi Tk & Dist. There are Rosewood and other variety of -
trees under forest category in the land bearing S.F.No. 126/5A,5B,6A,6B.7,8.9 of Sh.
Jayakumar S/o Kalitheerthan. ]

POWERGRID requested DFO, Villupuram to assess and forward the valuation report to pay
compensation. In response vide his letter dated.16.04.2021 DFO, Villupuram furnished that
it is not possible for the District Forest Officer to grant permission in exercise of powers
under the Tamilnadu Rosewood Trees (Conservation) Act 1994 to cut Rosewood trees
though the same may be for purpose of laying of EIHV Overhead lines by Power Grid
Corporation of India Ltd.

In view of the above facts, it was technically studied to avoid the damage/cutting/lopping of
the Rosewood trees, it is required that one more tower is to be installed in between towers
T144/4 and T144A/0 in the same alignment to increase the height of the conductor to
maintain adequate electrical clearance from the conductor. It may please be noted that there

is no change in Original Alignment.
: kh g\m”!
Y cw‘%;(o
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Accordingly tower spotting was carried 6ut and it falls in the land bearing S.F.N0.122/12 in
Sadaiyampattu village. It is understood that as per revenue records the land belongs to you.
Hence it is requested to permit POWERGRID to carry cut construction works to install tower
in the above land in order to comply the requirement to avoid cutting/lopping of Rosewood
trees as per Tamil Tamilnadu Rosewood Trees (Conservation) Act 1994.

It is to inform you that if any crop/tree likely to be damage during construction works will be
paid by POWERGRID as per the crop/tree rates as per assessment reports of
Agri/Horticulture departments, Kallakurichi.

Kindly co-operate & acknowledge this letter.

For Power Grid Corporation of Indja Limit
/tSV“ zlo ‘W”

(Panchet| Anand)
Manager/TLC

g3t g / PANCHETI ANAND
wive / Manager
wegrg/ POWERGRID
@@ #/ ATTURTLC




sorerd@GMHEd] e’ L gylﬂ'glgmmmfr Sjaurseflar Qawsdipsmmasi
waraflone: SHa.0.ear.ufsT, @.o5.u.

5.8.2,6/5501/2021 mrer: 03.08.2021.

Cur@et: (aTEimYe) e - uairdfl sriiCragst L0 @Shur Flmeuerio
epeud  ysnt HVDC ws Slmeued euemy 400KV /DC
WBlevr Gasmyrid wmmid e snfser Hniegs - sereré@nléd) wral Lib
MM LD, FmLwbul @B Eymon - ye e 122/12-60 et
Gamymd  etewt:  T144/5 JIMLIUgNEG U 2 flemwwmeri
drudluartsmny &/0u  FLITS  eETUIT iU GaLemenr
Osflellgsg - uardifl smiiGregar o0 @BSur By
Yermmye] gmuwdl aypnisstariug - g -
CgTLiuTE.

urismes: 1. gieTemewr et (Usheuemas) etewr 63 erflasd (911) gieom

mer: 22.11.2017

2. Guevrerit, el smTiuGreagsT YRV @k
6olL, QLSGIIT SR-II/ATR/400K V/PT-TL/F-127/2021/988,
mem: 26.05.2021.

3. saimeGHEs] wralL g fui  gaiseflar  eflemrsneu
SimpLLTenewer [5.85.94,6/5501,/2021 mwei: 14.06.2021, 25.06.2021,
30.06.2021 wmmitb 15.07.2021.

4. Fmudl.omrtsmy &/@u T5LITITe) LoMmILD ueuraIfL
Blmieusor Slewr e surd @G epeomigar.

2, 606U

soiTHGNES]  wmulLd  wHmb e, soLwBU@ Srrwusde  uaTSfL
sriGragar g 0 @hdur NG  eped ysEIT Ysed  Smeaush  asnr 400
KV /DC e winfletergss Camymh whmi fets.ssnlssr gmns@n S LS o @sn
BletGasmyy  etemi:  Loc.T 144/5 Symwwejeter FmLwbul@  &ymo  ye stewr: 122/12
0.94.50 erirey Hlougdler o femwowmeryrenr Cumuy Hrmusmss Cainks lmdl.warGsmy
&/6lu pLITe eretusl gy Geumer Qaflalltiugrsan, Gumuly ymgdsh WerCamyrid LoMmILD
Blerauflss sdlmer gevwiugnE @y sHd &L, (The Indiaﬁ Telegraph Act 1885)
1885 Ulifley 16(1)-af &ip eimemYey Seuod) aupris Camfl LsuTfL STTiGragsr gp. .0
@idlur OWHGLL. ousgmt TLC Guerermi umies 2-60 STmih  sigsk amors

Gamithyerermi.

19



Cuhue  aiGeowe I@wd aYRGNg  CFTLIUTS L6 o _flemowmeriv
SmuduaiQsrny &/Qu  pLiT®  whg  uardfl  fnoarddarflin  wralL
o Agmonir  guisemsd ellerree GuhGsrerEpn GuT@G (G 17.06.2021 J\6uTm)

ool gemyliumener gieiuiuCgl. Oary Eifaurs smaumsaT @SSlmasasiu G

Somr(Gid  28.06.2021 ooy Qu@ITHL  Sgsh @UOLLLG. Guhuy Gzl U
o femwowreri gy srraalaome. Narert wnGsd Hiammud Qeuwiu’® 05.07.2021 Ty
lFTTeneuTe: @ SEMLPLILITEmETTT |ILULILLL G).

Gupug 05.07.2021 Coduaiy elemmmans@ gpmrmar Yy o flamwwreri sersg
GOwu 2 pularTeErLal SaESTCATAGES @M ammn sre  gustsn  Carflumg
Qaruihg ym 2 flowurmmeeg S SIEUSTELD aupmisiuC®  20.07.2021  gjeim
alemymaméE oerrdl  SanGh  Seylurmen  eiuiuCL gl Gupug  Cadhils
wrau' L gy Sl geuiseflar wpaiure yo o Aewwrert whmid vardlfl BHmiaer Sl

SpenTe SpsaemTLauTm TS Geed gjeflGgietemerir.

soatarsGMEs wraLn whpd L, soLwbul@® dymoe yeo eewr: 122/12-6f Yo
o fenowreri Hapud.wmisGsmy &/OU FLITE aaiualr CEr@sgis0sTemiL rs@eLa.

semsE Qenhgonrar smLwbu’ (G Symo ye eemr. 122/12-60 Ll sriiuGrege:
ot @iHur OO Emeuersdert epon  WlarGamyrd  wHYI e sufliumen g
SmusED umfl poLOUNn aGSDg. SETEmLW ST S ELITD FaTLIGSES
Qerpgumar  Lusde gnsmGu  uaidlfl  Hlgeuemd e @  WlaTGasryrd
SimwSSIUL HaTerg) sTarah, ggamme Gl Hussh e amLLTs uufi]r'r&rr@uq; G&uiw
Wipwmosd BGHs FasLd ghu@eterg sara, SHEUTE SaTE LUNSSNEG G0 26T
SHm.OuaELnt aaTuamsE Oerbsurar Lusdld o aier ImSaT Lfgj WleTsuflGsL b
Siemwuh serugTa, geuflar Fosdld 2 ater WIESERESE LTSy qHuGLD sTaTUSTYILD,
sargl Hosdsd WatCasryrd oymusdlarpart aarad, saTaemLw Elogdld aghserGe
WerCamyrid gyemussiulL Hlamaulled Guaid @ WaTCaTyrh Jmulugn@ STeEin Serg)
GObuGsTTHEHD o4 Csumanimer  Qsflalsgis0sTa&lGnmd  aarayd, gHE6Go
BarCasryrd  omwesILL® BeiLl  gnul@erer Homauled SHGuTg  @ERTL TS
HerCamyrd JmuILST SHsEHsE Cuih NEHs HaILD GOUEL fatugre Hesus
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QafaNiGuet erereyd Qaflaldgietermi.
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Na.Ka.B6/11056/2021 District Collector Office,
Dated: 9@ .09.2021 , Kallakurichi.

Memo of Intimation
Sub: Power Grid - Representation - Thiru.Jayakumar representation dated
21.08.2021 objection for construction of Power transmission line by
Power Grid Corporation of India Limited through the lands comprised in
S.F.NO.126/5A,5B,6A,6B,7,8,9 in Sadaiyampattu Village, Kallakurichi
Taluk & District and your request for alternate route - intimation -
regarding.
Ref: i. Thiru.Jayakumar S/o Kalitheerthan representanon letter Dated:
21.08.2021.
ii. POWERGRID Letter vide Ref: SR-I/ATR/400kV/P-T/TLC/20-21/
dated: 31.08.2021.
iii.District  Collector, - Kallakurichi letter RefNo.B6/11056/2021 .
Dated: 03.09.2021.
iv.POWERGRID letter vide Ref: SR- 11/AOTR/4OOKV/P-T/TLC/2021
dated: 27.09.2021.

This is with reference to the subject representation particularly apprehending that around-

300 Rosewood trees would be required to be cut in the process of execution of the subject referred
Power Transmission Line and further averments of damages to trees due to exposure of EMF and
other similar risks causing damage to the endangered Rosewood trees.

In this regard POWERGRID has been asked to submit the reply to the averments mentioned
in your Objection petition and POWEGRID submitted that your grievance has already been taken
care of and NO TOWER is being erected in / over your lands under reference & POWERGRID
agreed to install an additional Tall Tower (DA+9 with 4.5m RC) at Loc. No. T144/5 in the same
route alignment over the land in SF No. 122/12 in Sadaiyampattu village, Kallakurichi Taluk &
District belonging to Smt.Malarkodi W/o Natarajan for which enter upon order has also been

issued by this office vide Proceeding under Ref. No. Na.Ka. B6/5501/2021 dated 03.08.2021& the

additional Tower has also been installed on 19.09.2021. As a result of which the subject
Transmission Line crosses over the lands under reference at a height of 17.5 meters above
standing trees there by no danger to the existing trees.

With reference to your concern of EMF emitted by Transmission line on the growth of
Rosewood trees, POWERGRID stated that it is within the limits prescribed by the competent
authority ICNIRP, WHO. '

POWERGRID submitted that the minimum clearance of 5.5mtr as per the Ministry of
Environment and Forest Guidelines Ref. No. 7-25/2012-FC dated: 05.05.2014 between
conductor and trees is being maintained at any point of time for preventing electrical hazards. In
this instant case the clearance of 17.5mtr over & above the existing trees is maintained presently, as
such there is no possibility of fire, no danger to the standing trees in all rainy reasons.

Further for your request to consider the alternate route, POWERGRID stated that the route
is finalized on the basis of techno-economic criteria and further the line is in advance stage of
completion including the preceding & succeeding locations, hence the alteration of the route is not

F 1strict é% or,

Thus, your concerns have been addressed by the POWERGRID.

Kallakurichi.
F0% _ = -
Shri K. Jayakumar e =
S/o Kalitheerthan, A = X/@\P
No. 1, East Street, Somandargud1 Village, a

Kallakurichi-606202.
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Name of the line: 400KV D/C Pugalur-Thiruvalam Tranmission line
Village: Sadaiyamapattu Taluk: Kallakurichi District District: Kallakurichi District
Section : T144/4-T144A/0 S.F.No.: 126/5A, 5B, 6A,6B,7,8,9

Name of the landowner: Jayakumar S/o Kalitheerthan

.
S.F.N0:126 & 127

1144-5( Additional tower installed)

AP 144A/0" ¢

e
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Name of the line: 400KV D/C Pugalur-Thiruvalam Tranmission line
Village: Sadaiyamapattu Taluk: Kallakurichi District District: Kallakurichi District

Section : T144/4-T144A/0 S.F.No.: 126/5A, 5B, 6A,6B,7,8,9

Name of the landowner: Jayakumar S/o Kalitheerthan
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Name of the line: 400KV D/C Pugalur-Thiruvalam Tranmission line
Village: Sadaiyamapattu Taluk: Kallakurichi District District: Kallakurichi District
Section : T144/4-T144A/0 S.F.No.: 126/5A, 5B, 6A,6B,7,8,9

Name of the landowner: Jayakumar S/o Kalitheerthan
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Name of the line: 400KV D/C Pugalur-Thiruvalam Tranmission line
Village: Sadaiyamapattu Taluk: Kallakurichi District District: Kallakurichi District
Section : T144/4-T144A/0 S.F.No.: 126/5A, 5B, 6A,6B,7,8,9

Name of the landowner: Jayakumar S/o Kalitheerthan
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Pugalur-Thiruvalam 400kv Quad

Section of T144/4 to T144A/0 Single Line Diagram

R

/ SPAN: 173.0m
SPAN: 177.0m
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T144A/0
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